.’

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | o
PRINCIPAL BENCH, NEW DELHI. :

Regn.No.0A 716/1986 Date of decisioﬁy23uﬂ7.1992.
Shri $.V.R.K.S. Prasad ...Applicant |

Versus i | |
Union of India : «..Respondents
For the applicant .+ 3N, Anurag Chopra, Counsel
Fbr the Respondents | ...8h. K.C. Mittal. Counsel
Coram:

The Hon'ble Mr. P.K. Kartha, Yice Chairman(d)

I

» : The Hon"ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of 10ca1 papers may be
a11owed to see the Judgment?

2. . . To be referred to the Reporters or not?
Judgment (Oral)

(of the Bench delivered by Hon'ble Shri P.K. Kartha9
Vice Chairman(d))

The Teanred - counsel for the applicant states
that the applicant does " not wish to pursue the present

4 application and he wants to withdraw the same. Accordingly,

N

the application is dismissed as withdrauwn.'

There will be no order as to costs.
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